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( Trandt.:t;o,,] 

MR. SPEAKER : I may ask them to 
increase the number from one to two. 

(E,'Ili.)hl 

SHRI V. SOBHANADREESW ARA 
~ ~ ?radcsh, why Dot to 

[7ftrnslatiDII] 

SHRI V. TULSI RAM : Bus should be 
comfortable so that there is DO inconvenience 
to the passengers. The security aspect should 
seriously be kept in mind. ISBT to be 
constructed in Nizammuddin wiIJ not prove 
adequate to fulfil the requirements of Delhi. 
You will have to construct more such 
terminals. 

SHlU DALBIIl SINGH: We have 
certain other proposals also for constructing 
new bus terminals. We propose to construct 
4-5 such bus tenninals by 2001. In order 
to avoid rush of passenaers at one place, 
\ft propose to construct more bus terminals 
8§ ~ w~ the resources wo~ld be availa-
*~U5. 

SHRI MOHD. MAHFOOZ ALI 
KHAN : Mr. Speaker, Sir, there is the 

facility of reserved seats for tbe MP's, 
MLA's and MLC's in tbe buses run by the 
States. May I know why such a facility hu 
not ~iDl provided in DTC buses while DTC 
buses are plying to other states also ? 

MR. SPEAKER : 1bis is not re&.vaat. 

(Eng/i"h] 

Development Scheme for Fisheries In 
Ker.l. 

*366. PROF. K.V. THOMAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the schemes submitted by Kerala 
Government for the development of fisheries 
in Kerala; 

(b) the action taken by Uuion Govern-
ment thereon; and 

(c) the Central assistance provided to 
Matsya Federation in Kerala ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE <SHRI 
SHY AM LAL Y ADAV) : (a) to (c). A 
Statement is given below. .J 

Statemeet 

<a> aDd (b). Actioft taken "y the Government of India on the important Fisheries 
P!'o~ ~'to by tbe Government of Kerala is as follows : 

Project 

1 
., 

1. Development of lme,ra(4Xt 
fimina barbour at V.zhinjam. 

2. CODStruction of Putbiappa 
Ishina barbour. 

3. Coustruction of Muaambjam 
fimina 'barbour. 

4. ConstructioJl of 'J"haDaassery 
fi6biDa harbour. 

5. ID .... ~ qIIriDe fiJbedea 
Project Pba-. , 4" .... U. 

fi. 0fF· .... -~ deYelop-
P*Jl ..... for doty 
fiIbiaw. 

Action taken by the Government 

2 

$aDcti~ in febru,ry. • 9$ 7. 

Sanctioned in Jan~ry, J 988. 

Revised implementation schedule awaited 
from '€he Govefnment or Kerala. 
Revised implemontJtion~" ~'faitcd 
lrom the Government of Kerala. 

Sanctioaed in April, 1985 aDd ~b, iOIT.· ,) ... 4.. '''1-. 



7. Implementation of group 
accidCnt iDsurance scheme 
for active fishermen. 

8. Moldrisatlon of traditional 
eran. 

9. Kerala Fisheries Development 
project for Prawn culture 
with Kuwait Fund assistance. 

10. Ely)aosion of MATSYAFED 
Net Complex with Japanese 
assistance. 

It. Establishment of Brackish-
waru fish Farmers Develop-
ment Aaency (BFDA) under 
a CentraDy Sponsored 
Scheme. 

12. ~tablishmcnt of Fish 
Farmers Development Aacn-
cies (FFDA) in CanMoore 
and Alleppey districts under 
a Centrally Sponsored 
Scheme. 

2 

Atfoilf 3,20,000 fishermen insiirecl fa 
1986-87 and 1987-88. 

Scheme approved in 1987 -88 for 
motorisation of 300 traditional craft. 

Kuwait Fund for Arab EconOmic DtVe-
lopment have agreed in principle to fUDd 
the project. 

.Project poseit for Japanese assistance; 
response awaited. 

Sanctioned in May, 1987. 

Cannanore FFDA was sancti0De4 duriDa 
1986-87 and Alleppey during 1987-88. 

(c) The National Cooperative Development Corporation bas so far provided an assistadce 
of 4_bout RI. 402 lakbs to MATSYAFED (Kerala State Cooperative Federation for 
Fisheries Development Ltd.) in Kerala during Serenth Five Y~ Plan. 

PROF. K.V. THOMAS: About two years ties were formed and aD these eiahty fisher-
baCk a1 the time of Karunakaran Ministry, men·s societies, instead of taking the fisher-
a survey was made in Kerala, to identify men from tbe approved list are taking fisher-
tra4itional fishermen and a Jist was published men from CITU list and assistance is beinC 
and approved. On the basis of this approved given. Even these 83 societies =nQ~ 
list 220 fisbcnnen's welfare societies were functioning properly, though the Go 
formed and tbe MA TSY AFED under which of India givinJ one hundIed. l,)U cent assis-
the Central Government is aivina ample tance tbrouah MATSY APED Gil this 
assisianU Is the apex body of these 220 MATSYAFED is beiDa misused by st&rt~ 
lrs1aermen·s welfare societies. And through these 80 societies while the real fishenDcD 
th~ flsWtmcn'$ welfare societies a Jot of WCl'C nea1ected. So, my question to the hoQ. 
~op_t work was done for fishe~ Minister is, "bether an inquiry will be made 
fdlk. I'ut ~o the Nayaoar Governmetat into this matter. (Intt:Tuptlon~) 
e4ni'e i9tb poWer i6ese 220 welfare societies SHIll SURESR KURUP : What fa.. 
.ere atioUshed. (l"t.,,"ptloll~) qUiry ? 

SHlU THAMPAN mOMAS: Sir, what SHRl SHYAM LAL YAD~V.: It ~ 
is thi&? (1,.,."",,10111) t_rue that the Government of ~ throuib "_I' Natiopal CooQCrative Dewlopmait Cor· 

rrwP. k.V. THOMAS: Sir, this is 'ftI'Y poration (NCDC) aives a lot of .&s:rsi.;W; 
~ WI_ t1lc Government ot tndfa -:-illMDi .:aTaibde. to MATSY~ and ~ total aQlOU1lt ~l 

.# • bas been ~uooed. so far was as. 402.03 
Tbeee 220 welfue societies were abo- lakbf·. This is .. bia UststaDce for ~ 

lisbecl and aBOther oiabty ftsbermeD'll socie- in the State. 1hore is DO doubt that. .' 
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the hon. Member says, 220 societies were 
formed earlier. We do not know the reasons 
why they were displaced and new societies 
were formed. Now, that the allegation the 
hon. Member has raised, if be gives us in 
detail, we shall make a through thorough 
inquiry into this matter and I think there 
should not be any politicking in these matters 
in bettering the lot of fishermen in this part 
of the country. (Interruption,,) 

SHRI SURESH KURUP : Are you not 
permitting the State Governments to take 
administrative decisions? What inquiry 
are you going to make? (lnterrupt;o,.~) 

PROF K.V. THOMAS : Sir, coming 
back to my second supplementary question, 
when the Prime Minister visited Kerala 
during Jan. 1987,..(Inte',uptlons) 

SHRI SURESH KURUP; What for? 
For making an election speech? 
(Interruptions) 

PROF. K.V. THOMAS: He made a 
promise for the development of four fishery 
harbours, that is, Vizhinjan fishing harbour; 
Puthiappa fishing harbour, Munambam 
fishing harbour aod Thangassery fishi1tg 
harbour, and the State Government was 
'asked to submit a detailed report on how 
much resource can be raIsed by the State 
itself, leaving the other things to the Centre. 
I want to knO\\ v.hether the State Go\-crn-
ment Jlas submitted a detailed report regar-
ding the development of these fishing har-
bours and the ameunt am allotted for the 
development of these harbours b} the State 
Government. 

SHItI SHY AM LAL Y ADAV: Sir, it 
is true that the Prime Minister had announ-
ced in Jan. J 987 the programmes for the 
6sberies development in Kerala in his eco-
nomic package and the total sum involved 
was Rs. 93.57 crores. In fact, there was 
six major projects that were announced In 
regard to Vizhinjam Integrated Fishing 
Harbour, Phase I and 11 have been comple-
ted and Phase III is under construction. In 
regard to Puthiappa fiibing barbour, it was 
sanctioned in Feb. J 988. In regard to 
Munambam fishina harbour, reply from the 
State Government is awaited. In regard to 
Tbanpssery fishing harbour, reply from the 
State Government is also awaited. Three 
fishing landing jettys we~ approved in Feb. 
J987 and Brackishwater Fish Fanners 

Development Agency (BFDA) has also been 
sanctioned in May 1987. 

Sir, earlier the policy was that the 
Government accepted, the money that will 
be invested in these fishing harbours wilJ be 
SO : SO, that is, fifty per cent Central 
Government and fifty per cent State Govern .. 
ment. Now, the State Government is 
going back upon the commitment and this 
matter has to be sorted out. I hope, the 
State Government will strict to that formula 
in regard to assistance. 

SHRI THAMPAN THOMAS : Sir, the 
hon. Minister has said about the cooperative 
societies and its functioning; the formation 
of MA TSY AFED apex body; some amount 
was given to the State Government and 
an inquiry wiH be conducted into this matter 
and all that. I would like to know, how 
can the Central Government conduct inquiry 
into the admmistrative matters which have 
been done by the Kerala Government ? 
Also, will the Minister explain to us the 
state of affairs of the Cooperative SOCieties 
whish were there prior to one year? 

SHRI SHY AM LAL Y ADA V: The 
Central Government advanced mOlley and 
gives 100 per cent subsidy; other ~ubSlues 

and loans to MATSY AFED, a state level 
society. The State Government has to give an 
explanatIon how they have spent the amount 
so tbat we can look into the matter. 

So far as the functioning of other 
societies is concerned, when we receive 
complaints we send them to the State 
Government for their comments and if 
necessary, we make further. enquiries into 
the matter. 

SHRI A. CHARLES: The work on 
Vizhinjan fishing harbour in Trivandrum was 
started about a decade back. I am sorry to 
say that the work on this project is goina 
on at a very slow speed. May I know the 
constraints that come in the way of comple-
tion of this prestigious project ? Will the 
Minister ensure completion of the project 
during the Seventh Plan itself ? 

SHRI SHYAM LAL YADAV: Staae I 
and Stage II of the project has allady been 
completed. Staae UI is under coDStruction. 
This is tbe biggest fishina harbour project 
involving Rs. 62.73 crores. I think, this 
projecs is being completed within the sche· 
duled time. 


